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DR. K. V. P. RAMACHANDRA RAO (Telangana): *
(At this stage, the hon. Member left the Chamber)

MR. CHAIRMAN: No commentary will go on record. No discussion on this.
No statement made by Dr. Ramachandra Rao will go on record. ...(Interruptions)...
A Member coming into the well of the House is very unfortunate. Nothing will go
on record. No camera to be focused on this because the disorderly conduct will
send a wrong message. ..(Interruptions)... We are here to do justice. Justice can
be arrived at by debate, discussion and decision and not by disruption. Now, Shri
Vivek Tankha to associate.

MATTERS RAISED WITH PERMISSION
Deteriorating security situation in Jammu and Kashmir — Contd.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I am associating myself with
the Leader of the Opposition on the Kashmir issue for three very good reasons.
Firstly, we must act on Kashmir because it is demoralising our security forces. We
can’t let this happen indefinitely. Otherwise, the security forces will get demoralised.
Secondly, the people of Kashmir are tired. They want peace. There has to be a
dialogue. I want to see the start of a dialogue. Otherwise, it will be unending.
Thirdly, the very important thing is, Kashmiri Pandits who had left Kashmir in the
90s are wanting to go back to Kashmir We have to create a situation where the
Kashmiri Pandits go back.

MR. CHAIRMAN: Normally, the associating Member is not allowed to speak.
But, he raised an important issue. That is why I allowed.

SHRI VIVEK K. TANKHA: These were the important three points, Sir. Thank you.

Issue of involvement of a former Union Minister in the 1984 anti-Sikh riots
in Delhi as revealed in a recent sting operation by a news channel

WeR gued fr s (doie): a9l qgiea, # ool UH1 $99 3Mud |r
3R BISH & W IO dedl &, S 34 Wid Ugd fH@l & @ TREsR ga,
genocide BT, ST+ WAA 918 31l TF IH! Bls SAH el Wal, odfd I 30 acd
Y arartRft it 1 AETEe SHEE ST o, SR S § $P ded & R A
b8l & 3uH gd 81y 81 SuH a1 ameHl U § ol ol At R g1 d ** 3w **
..(HIET)...

* Not recorded
** Expunged as ordered by the Chair.
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$Y - GERI: Ig A T8 o S| ..(IEHH). .

WeR gued bz f&san: =d), § 9W 78 o1 g, dfed e 73 ... (@awm)...
Tl S 8, 4, ...(FIEF)...

MR. CHAIRMAN: Name will not go on record. ...(Interruptions)... But we have

to follow this rule in all cases. ...([nferruptions)...

WeR gued R ffsun: W, te 7o vfasy ama 21 59 vfosa &1 § ggi o
AT ATEl g, st et 41 89N U 81 89N Uiiee, foeedl R TogrT #smc
HHST & TIHT BT B AT 211 g8 1 e R |l Bl e iR vud 7 o amn
2 9B H T R ) g, fT 39 $9W A 9 wEl, 9 § 39 ged & A
G ATEdl g 98 dedl § 6 §4 9 fg ar) L (@aem)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): He

shall have to authenticate it. ...(Interruptions)...

WER gEed e fesan: i), 4 a8 AIS) <od W) W ¥E1 §, 371U 39 9 ol I8
®d W1 IR o Tl 21 ...(Faegm)... I§H 98 el W 957 Feradn 21 ...(@@awm). ..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order

...(Interruptions)...
WER gusd (g s g9 Fvciiec o= o AR
MR. CHAIRMAN: I will give you time. ...(Interruptions)...

SHRI ANAND SHARMA: Dhindsaji can continue, but hear me out. Sir, the
rules of the House do not allow two things (a) when a matter is sub judice and the
matter is actually sub judice, and the evidence as such can only be presented in the
court; the court has taken cognizance to whatever is being alleged; (b) this House
cannot convert itself into a trial court, and (c) a person being named, individual,

irrespective of...
MR. CHAIRMAN: Right, I understand what you are trying to say. ...(Inferruptions)...

SHRI ANAND SHARMA: A person who cannot come and clarify the fact, he

cannot be included ...(Inferruptions)...
MR. CHAIRMAN: Please stop. ...(Interruptions)...
SHRI ANAND SHARMA: It is a sub judice matter. ...(Interruptions)...

MR. CHAIRMAN: Please. You have made your point; now leave it to the Chair.
I do agree that we should not name the Member that is why I suggested that it will



12 Matters raised [RAJYA SABHA] with Permission

[Mr. Chairman]
not go on record. ...(Interruptions)... Any person who is not a Member of the House

and not present in the House, his name will not go on record. ..(Interruptions)...
That is one stand taken by them. See it in the future also. But the point is that the
hon. Member and two other Members came to me, met me in my Chamber and
showed me the CD - it is not my duty to see the CD — I told them to authenticate
it. He said it in the floor of the House now that he is submitting the same
CD with authentication to the House. So, I don’t find any objection to that. Please
go ahead.

WER ?119%?{ g f&sam: A=, SHPT UAT confession &1 I8 9 wE fam,
S9fh Bl AN ST Ted W gl 21 Und # ff € 3R # s9e! I8 W Y@ B g
IE JABT confession &, A M St w8 W2 & % SHA @1 g1 81 IHH I8 Telt
f @TedT 2 3R a8 dear € % #§7 4t Rral &) 9r11 ugot O 98 998 {6
e A A Rl 1 e AR Ahdn 99 WY HH-$M A2 TN 9% bed © B
¥ A IRed &Y Seliw far 3R g1 991 * 3R * @ iR A9 S9d! 9id
fem g 3R S=F & * @ SmEd & g, S B W TE 81 wadt ol Ugt 93-S
S Tel hies & ATEH 93 €, d 9a10 fh w1 39 UeR foxdl &Y ST 81 Al 82
qEIGd, SO UE ¥ ...(FAUM)...

MR. CHAIRMAN: Please no commentary. ...(Interruptions)... #eX TR g, Please
try to understand. Mr. Anand Sharmaji, I have not called you, please. ...(Inferruptions)...

I have not called you. ...(Interruptions)...
SHRI ANAND SHARMA: There are rules ...(Interruptions)...
MR. CHAIRMAN: I know what is there in Rajya Sabha rules.
SHRI ANAND SHARMA: There are rules ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, for 33 years, where were these rules and
regulations? Where were the rules when Sikhs were massacred? Have they forgotten
the rules? Is it a rule that Sikhs should be massacred and no justice should be

given? ...(Interruptions)...

MR. CHAIRMAN: Shri Anand Sharma, please sit down. ...(Inferruptions)... No
rule is being allowed to be violated as long as I am here. You don’t worry on that
count. ...(Interruptions)... They have a serious issue. They have every right to raise
it in the House. I have permitted them. Once the Chair permits, you cannot object.

Please sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: *

MR. CHAIRMAN: What Shri Anand Sharma is saying will not go on record.
Whatever Sardar Sukhdev Singh Dhindsa is saying will go on record. Others should
sit down. ...(Interruptions)... Please sit down. TiIST, Y 98 ST ...(AILH). ..

WER gEed g f&sur: war @ R 21 ... (aum)...
MR. CHAIRMAN: It is an emotional issue.

WER JEqd [z ffsun: war @) v Ruié g 6 2,733 R 8, e b
faeell 3 weal goNTl A IAD figures &, b 5,000 F SATET Rzl &1 T8l W Beetamd
g3l i 37 9% a5 99 B |1 3B SH g9 wed Al Tl o, ** fF fam

T® 9 Yferd gerdrs WA ...(@au)...

sft |qurafa: smue! Fa BEeT 87

|veR gusq fg féswn 7 gfaw garh T iR 9 s &1 gara w2
..(TAYTT)....

MR. CHAIRMAN: What do you want to say?
sft e Tl R wow IT FEd B2 ...(FEHH)...

WER Fafdey g YsT (49719): I8 National TV W IIMWT Tl ...(ALT)...
National TV TR ¥ 3MTT 2l ...(GE). .

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, it cannot be permitted.
...(Interruptions)...You have to expunge it.

TSR gEed g f&san: I8 National TV WR 3771 IET Bl ...(RGLH)... National
TV W Al &l Bl ...(aem). .

MR. CHAIRMAN: This is not the way to behave. Please sit down.

...(Interruptions)... Please conclude, Sardar Dhindsa. ...(Interruptions)...

sft waq wfere (d9T9): SR W ATEET BRAT AR L (TALTH). .
WeR gEed E s W, 3 arr g9 om 981 ¢ @ 1 ... (@aum)...

MR. CHAIRMAN: Except Sardar Sukhdev Singh Dhindsa’s speech, nothing else
will on record. Any reference to persons, name and position who are not here should

be avoided. It should be removed from the record.

*  Not recorded.
** Expunged as ordered by the Chair.
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WER gued g fEsam: anu qa¢ & w1 &4 34 91 4 Sk s9% e 82
..(FIHT).... 3T TG AN H A R B ST BT a1 B V8T 82 71 Raf o) dft
A% Tl a1 T8 el ? SRR 9 Ya confess B & a1 54 W1 M0 g4 & oy
TR TE g L. (aEm)...

WER goAfdey R v F nfi ft wifoal o fRama &= @ €1 ...(aum)...
34 ATl BT Y E, vt off femaa &) <2 2 LL(maum)...

e gEed g f&san 3 snft ff svat feama &) <2 21 ...(caarm)... sl
ff g & fow IR T2 E) onft oft T 9 w® E) L (aum)..

sft \wrafe: smUST <ISH WEIE B AT Bl .L.(REET)... Let me make it clear
once again. The reference to a particular name earlier, the reference to the former

Prime Minister will not be part of the record. Other things will go on. Thank you,
Dhindsaji, please sit down. I have to give an opportunity to others. ...([nferruptions)...

SHRI NARESH GUJRAL: Some hon. Members were disrupting him, Sir. Please
allow him to speak.

MR. CHAIRMAN: That is why I gave him time. 374 U&% <18 # conclude HRUI
...(TIL)... AT ART S SSY, @AWl ... (Interruptions)... If you want to associate,
you can associate afterwards.

WER JEqd g &S 1@ @1 9@ confession $T 916 Tl ...(@AEM)... § U6
3R =S qAT ATEdT €l 98 Hedl © & ... (Faue)... I8 1 99 82 ... (FauH). .

sft umafe: 8Mu conclude ®INTUI Please conclude. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, arc we having a discussion here? He has
already taken nine minutes. This is not the discussion time. ...([nferruptions)...

MR. CHAIRMAN: I am asking him to conclude. Please sit down. ...(Inferruptions)...

e guEed g fesan R 9R e @ sy v @ g g, o g died
TE fa ...(ae)... SR ART 999 91 A AN @1 Y 2 L (EET). ..

sft wwmafa: Mo anr Sfoul . (aaeEm)...

SHRI ANAND SHARMA: Sir, [ am on a point of order. Pleasec allow me.

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, how much time can he take?

...(Interruptions)...

WER gEed Rir fsan b S Ra 9 siares a9/ on, S9Rd 3RTsl, S
4 A I qEr wE, a8 WY wft I E L (FauT)... ORI A8 991 96 §
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& I=M HY I ST g9 L (@FET).... ST R T SR o1, D] ORI
AR & TR § TS IO S AT L L (I, ..

il war el (T [ERE): Aeied, § AR 9ew g™ S8y Y fava |
W Pl g Bl gl

sft srorg daht (MERTSY): HAEley, # Hf AT Wew g1 S U favy @ &
B H9g BT gl

sft uis Fea (ToRAM): WEIRY, H Wl A @R g1 SoY Y vy | wd
B H9g BT gl

sft IRV e dARAT RIS wEied, # W A 9w gRT SO U
v &4 W@ &1 d9g BT

sft waa wfers: weiey, § ff A9 9ew g1 S8 MU vy | Wi &) a9
BT g

SARDAR BALWINDER SINGH BHUNDER: Sir, I associate myself with the
concern expressed by Sardar Sukhdev Singh Dhindsa.

SHRI NARESH GUJRAL: Sir, I also associate myself with the concern expressed
by Sardar Sukhdev Singh Dhindsa.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with the
concern expressed by Sardar Sukhdev Singh Dhindsa.

SOME HON. MEMBERS: Sir, we also associate oursclves with the concern
expressed by Sardar Sukhdev Singh Dhindsa.

MR. CHAIRMAN: Okay. Now, Shrimati Vandana Chavan, not present. Shri
Manish Gupta. I am not allowing a discussion. I have already given the ruling. So,
please go by that. ...(Interruptions)... Shri Manish Gupta. ...(Interruptions)...

SHRI BHUPENDER YADAYV: Sir, I am on a point of order. ...(Interruptions)...
Sir, I am on a point of order. ...(Interruptions)...

MR. CHAIRMAN: No, no. We have been discussing in this House issues which
are sub judice for years together. It is everybody's knowledge. ...(Inferruptions)...

SHRI BHUPENDER YADAYV: Sir, I am on a point of order. ...(Interruptions)...

MR. CHAIRMAN: No, no. I have already called him. Mr. Bhupender Yadav,
please, you are from the ruling party. Please sit down. I have already told you.

SHRI MANISH GUPTA (West Bengal): Sir, I rise to flag the issue of abhorrent

practice of manual scavenging. ...(Inferruptions)...



16 Matters raised [RAJYA SABHA] with Permission

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, you should take care of
what is happening. ...(Interruptions)...

MR. CHAIRMAN: I am keeping a watch on what is happening, Sukhendu ji.
I have taken note of it.

Need to eliminate manual scavenging in the country

SHRI MANISH GUPTA (West Bengal): Sir, I rise to flag the issue of manual

scavenging in India.

After more than seventy years, more than 2.6 million dry latrines still exist in
this country! And, more than 7 lakh of those latrines are manually serviced!

Now, the problem is, the people engaged in this particular profession are from
poor and disadvantaged sections. Although, there is legislation in 1993 and 2013
to look after the interests of this particular section of people, action taken by the
Government — whether it is Central Government or State Governments — has not
been adequate.

The two-pronged strategy of the Government to identify manual scavengers as
well as to provide them alternative livelihoods is still at a nascent stage. What we
need to do at this hour is to find a way to bring in stricter laws to see that these
people are properly identified.

There was a proposal to set up a survey to identify the manual scavengers.
But, it has not taken off. As a result, this particular practice is still continuing in
many parts of the country.

MR. CHAIRMAN: Mr. Gupta, what is your conclusion?

SHRI MANISH GUPTA: Also, we have noticed, some cases of death in manual
scavenging are filed. More than 400 people have died due to manual scavenging in
the last 3-4 years. It is a very serious matter. But, when cases are filed, we find
that FIRs cite negligence and other acts, instead of saying that it is an act of not
only negligence but also violation of law by those people who employ these manual
scavengers. Sir, not a single person has been punished in the last 10 years! It
means, the law is very weak. We need to amend law and provide a comprehensive
rchabilitation package for these manual scavengers. Thank you.

SOME HON. MEMBERS: Sir, we all associate ourselves with the Zero Hour
submission made by Manishyji.

MR. CHAIRMAN: Names of all the hon. Members be recorded as associations.
One is, raising your hand; subsequently, you also send a slip, because it may not



